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gJTRAL ADI'UNISTRATIVE TRIBUNAL 
BIANCALURE BENd-I - 

Second Floor, 
Commercial Complex, 
Indiranagèr, 
Eangalore-50 038 

Dated: 11 J U N 1993 

PPLIC!T TON NtJ(s).534°! 1993.. 

21icant(S)R.Neresh 	
,/6. Respcndent(sjjreCr 0  

Central Food Technological 
Research Institute,Mysore. 

1 •  Sri.R.Neresh, 
S/o.N.Ramu, 

Central rood Technoogical Research Institute, 
Mysore-5?00l 3. 

	

2. 	Sri.A.K.Patil, 
Advoce te , No. 7, 
Judicial O'ficer's Layout, 
RejamahalViles II Stage, 
Bangalore-560 094. 

	

3. 	The Controller of Administration, 
Central Food Techrrnlpgicel- Research ZXttt Institute, 
Nysore-570013. 

4, Dr.5.R.Bhowmik, 
Director, 
C.R.T.R.I., 
Mysore-1.3. 

5. Sri.M,t9.shadeveiah, 
Scientist, 
S/o.iedegoude, 
Head of the Dep.rtment, 
E-14,F.P.D.E., 
C.F.T.R.I.,flysore-13. 

SUBJECT:- Foruardino of conin he Order nss 
the lentral diniriistrtive Tribunal,Bangalore Bencfi 
Bagalore 

Please find enclosed herewith a copy of the ORDER/ 

STAY/INTERIII ORDER.passedbythjs.Trjbunal in the ebove said 

epplicatien(s) 

•LkW 

S 	 O7 	DEPUTY REGISTRAR 
JUDICIL BRANCHES. 



BEFRE THE CE2rRL AD1INISTRATIVE TRIBUNAL 
BANGALORE BEO : BANGAIDRE 

DATED THIS THE SEVNrH DAY OF JUNE 1993 

Present: 

Hon 'ble Mr. Justice P. K. Shyaasundar ... 1ice Chairnan 

Hon 'ble Mr. V. Ra.krishnan ... taber [A] 

APPLICATION NO. 534/93 

R. Naresh, 
Aged 41 years, 
Son of N. Ranu, 
C-21, C.F.T.R.I. Quarters, 
Mysore-.570 013. Applicant 

[Shri A.K. Path ... Adrocate] 

V. 

The Central Food Technological 
Research Institute, 
represented by its 
Controller of kininistration, 
cFTRI, 4ysore-13. 

Dr.S.R. Bhcnik, 
Major, 
Director, CPrRI, 
Mysore-1 3. 

M. "1ahadeqaiah, Major, 
S/o Madegowda, 
Presently working 
as Scientist, 
E-1 4, Head of the Deptt., 
F.P.D.E., CFTRI, I4ysore.13. 	 ... Respotidants 

This application having cone up for aciniss ion before this 

Tribunal today, Hon'ble Vice ChairLaan, .nade the followin9: 

ORDER 

1. We see no substance in this application as all that has 

j'been done to the applicant is to shift hia frciu one departnt 
\ 

another departiat within the Central Food Technology Research 

~, itute In, Mysore. Technically it is treated as transfer but 

it //is not a transfer at all and can no give the applicant any 
At 

4- 	cause of action to approach this Tribunal. It is rely shifting 'S.- 



o 
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hLn frQn one departaient to another deparbuent. 

2. 	Learned counsel Shrii A.K. Patil says that there is aala 

fide, etc. in this application. But we see nothing in the applic-

ation, If the applicant thinks that he has been given a raw 

deal he can even now nake arepresentation to the Director, CPrRI. 

Learned cxxinsel says that he representation will not be produc-

tive because the Director ~~is bent uxxi effecting the transfer. 

We do not think that the tirector will take such a stance and 

if he does so he will be oburting trouble. In the circuastances 

we direct the applicant to nake a representation within two weeks 

frQn the dateof this order. ~I, The respondent Director will consider 

and dispose of f the sa On its ierit,without any predeliction 

in the iaatter if a represntaUon is received within the tiie 

stiuplated. 	The Director will dispose off within two weeks 

fran the date of receipt of the representation. With this observ- 

ation we dispose of this 	tion at the ad.nission stage it- 

self. 	 •1 
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